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be allowed to controvert them J! 
necessary. 

Shrl IndraJIt Gupta: I want to make 
a brief submission, for whatever it ia 
worth; I think it ia necessary. I rea-
ched the spot within 24 hours of thil 
very deplorable Incident. I can a •• ure 
Shri Kapur Singh that this Incidp.nt 
is deplorable. But I only want to say 
that it was not due to the fact that, 
or rather, it did not take place be-
cause anybody belonged to a particu-
Jar community. I can assure you, Sir, 
it is a deplorable thing. Over 100 peo-
ple have been arrested, perhaPs many 
at them rightly so. I do not know, but 
it was due to a domestic quarrel over 
the ownership of a goat. That was hOW 
it began. 

8hrt Bata S ..... h: On a point of 
Clrder, Sir. 

Mr. Speaker: There i. no point of 
order. 

Shri Kapur Slnp: Mr. Kachhavaiya 

Act, 1952, to magnesite mines. 
[Placed in Library. Sce No. 
LT-4905/65J. 

(2) The Employees' Provident 
Funds (Eleventh Amendment) 
Scheme, 1965, publ :shed in 
Notification No. G.S.H. 1241 
dated the 28th August 1965, 
under sub-section (2) ~  sec-
tion 7 of the Employees' Pr0-
vident Fund. Act, 1952 
[Placcd in Library. Sec No. 
LT-4906/65J. 

W8, bra. 

COMMI'I'TEE ON ABSENCE OF 
MEMBERS 

FOURTEENTH REPoRT 

Shri Khadllkar (Khed): I beg to 
pre.ent the Fourteenth report of the 
Committee on Absence of Member> 
from the Sittings of the House. 

bad Just remarked that Sikhs are In 11.18! bra. 
the habit of stealing goats. I want to PATENTS BILL. 
know .... (Interruptions). 

Shrt u. M. TrIvedi (Mandsaur): Ail 
that he said is perhaps Sardarli w9nt-
od a bakra. That was the only thl.nll he 
said. No question of Sikhs; nothing hal 
been mentioned. This is too much for 
Sardai-Kapur Sinllh to say. 

8brl Kapur Singh: Let him contro-
vtrt it. (Interruptions). 

"" r"" ~ q,mr: ~~, 
.,,·it tt\'IT ~~ 1ft ~ 1!if;T I 

11.1. bra. 

PAPERS LAID ON THE TABLE 

NOTIFICATION UNDO EMPLOYEICS' 

PRoVIDENT FuNDs ACT, 1952. 

The Depat7 Minister In the Minis-
try of Law (Shri lapastha .... l: 
1 beg to lay on the Tabie a copy each 
ot the following Notifications: 
(I) G.S.R. 1168 dated the 14th 
August, 1965, extending the 
Employees' ProvIdent Fun,," 

The Minister of Beav7 EnrtneerlD&' 
and 1nd1Ut..,. In the MlnIatr7 of Indao-
tr7 and Sappl7 (Shrl T. N. Slnl'hl: 
I beg to move for leave to IntroduCl' 
a Bill to amend and consolid.te tho 
law relating to patents. 

Mr. 8pea.lr.er: The question I" 

tThat leave be granted to intro-
duce a Bill 10 amend and consoll-
date the law relating to patenU.ft 

·The motion lDas adopted. 

Sbrl T. N. Singh: I introduce tho 
Bill 

Mr. Speaker: Perhaps hon. mem!>-
en might be interested to know when 
the Prime Minister 1s '0ing to maX. 
that statement which he promioed 
7esterday. It would be made at ~  ..... 
Shrl 8. M. Banerjee (Xanpur): WIU 
the Defence MinIster allO maae a 
_temenU 

·Published in the Gazette of India ltJ:traordlnarr. Part II IeCtlon 2. 
dated the 21at Kan:h. 11164. 


